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O R D E R / J U D G M E N T 

1. This proceeding has arisen out of a petition U/S 125 CrPC filed on 

01.09.17 by Smti. Kalpana Kalita, here-in-after referred to as the 1st party, 

thereby claiming monthly maintenance allowance of Rs. 8,000/- for her elder 

daughter and Rs. 7,000/- for her younger sister from Sri Bijay Kr. Medhi, here-in-

after referred to as the 2nd party. The 1st party has alleged that the marriage 

between her and the 2nd party was solemnized on 06.02.2005 according to Hindu 

rites and rituals.  After their marriage the 1st party went to the house of the 2nd 

party and started their conjugal life and as result of their wedlock 2 (two) girl 

child were born to them namely Kuwoli Medhi and Rodali Medhi.  Everything was 

going well till 1 (one) year of their marriage, but after that the 2nd party started 



to drink liquor, engaged in betting and also to harass the 1st party.  Unable to 

bear such tortures, the 1st party went to her parental home and filed a 

maintenance case against the 2nd party in the year 2008 bearing case no. 

157M/05. However, the matter was compromised between them and both the 

parties again started their conjugal life at the house of the 2nd party at Rampur.  

After 3 (three) years, both the parties started to live in a rented house at 

Patacharkuchi.  But the 2nd party again started to drink liquor and torture the 1st 

party like before and on 8-12-14, the 2nd party drove out the 1st party and both 

her daughters from the said rented house. Thereafter the 1st party took shelter in 

her parental house. Since then the 2nd party neither visited the 1st party and her 

daughters nor paid any maintenance to them. The 1st party works as a 

contractual teacher and the 2nd party works as an Asstt. Teacher at Sarthebari 

Girl M.V. School, drawing a monthly salary of Rs. 42,000/- (rupees forty two 

thousand only) and he also has 10 (ten) bighas of cultivable land.  The elder 

daughter is studying in class-V at Sankardev Sishu Niketan, Tihu and the younger 

daughter is studying in class-IV in the same school and the monthly expenses for 

both the girls is about Rs. 18,000/- to Rs. 20,000/-. It has become quite difficult 

for the 1st party to maintain both the girls with her own income. Hence, the 1st 

party claimed Rs. 8,000/- for elder daughter and Rs. 7,000/- for younger per 

month for her daughters as monthly maintenance from the 2nd party.   

2. The 2nd party appeared before the court on receipt of notice and 

contested the case by filing his written statement. The 2nd party denied all the 

allegations made by the 1st party in her plaint. However, the 2nd party has not 

disputed the factum of his marriage with the 1st party as well as the paternity of 

his two daughters. In the written statement, the 2nd party has stated that the 1st 

party, without having sufficient reason, left her matrimonial house along with her 

daughters in the month of December, 2014. Thereafter the 2nd party went to the 

parental house of the 1st party to bring her back and following the advice of the 

family members of 1st party he stayed at her house, maintained her and her 

daughters and used to go to his work from there itself. In the month of March, 

2015, the health of the 2nd party started deteriorating for which the 1st party and 

her family members drove him out of from their house. The 2nd party vehemently 

denied the facts stated by the 1st party in her plaint with regard to his monthly 

salary and other source of income. The 2nd party also stated that 1st party has 

produced no documents to prove the monthly expenses of both his daughters.  



According to 2nd party, 1st party is an arrogant woman. Since their marriage the 

2nd party tried his best to live happily with the 1st party, but due to her arrogant 

nature the 1st party had left her matrimonial house several times without any 

reason and went to her parental house or other places. She had also filed a case 

at Women’s Commission against the 2nd party in order to harass him. The 2nd 

party even requested the 1st party to compromise the matter and give a fresh 

start to their conjugal lives but the 1st party did not agree. The 2nd party has 

been suffering from various health issues since 2014 and is undergoing 

treatment for the same for which he is incurring lots of expenses for his 

treatment and medicines. The 2nd party has also submitted his medical 

documents with regard to the same. However, the 1st party never used to take 

care of the 2nd party during his illness. In order to meet the expenses, the 2nd 

party took two loans from HDFC Bank, Pathshala Branch, and one loan from SBI, 

Barpeta Branch for which he has to pay Rs. 9527, Rs. 2,083 and Rs. 10,200 to 

HDFC bank and SBI bank respectively as installments. Apart from these loans, 

the 2nd party has also borrowed money from private individuals for his treatment 

and he also has to pay towards those loans. The 2nd party stated in his written 

statement that he never ignored his daughters wilfully but the 1st party does not 

allow the 2nd party to meet his daughters. The 2nd party is still willing to live with 

the 1st party and his daughters.  On 18.12.17, the 2nd party met 1st party at 

Kaskuri under Barpeta District and requested her to live with him but she 

refused. Since the 1st party left the 2nd party voluntarily along with her daughters, 

the 1st party is not entitled to claim maintenance for her daughters namely, 

Kuwoli Medhi and Rodali Medhi and as such the 2nd party prayed for dismissal of 

the petition. 

3. To prove the case, 1st party has only examined herself to prove her case 

and the 2nd party has examined himself and another witness in his favour. 

4. I have heard argument put forward by the Ld. Counsels for both the 

sides, gone through the pleadings of the parties and perused the entire evidence 

available on record. 

5. From the pleadings of the parties, it is found that the factum of marriage 

and the paternity of daughters have not been disputed by the 2nd party. 

6. Upon hearing and on perusal of the record I have framed the following 

points for determination.  

 



 

POINTS FOR DETERMINATION: 

(i) Whether the 1st party along with her two daughters has sufficient reason 

to live separately from the 2nd party? 

(ii)    Whether the 2nd party having sufficient means neglected to maintain his 

two daughters? 

(iii) Whether the 2 (two) daughters are entitled to any relief as prayed for and 

if so, the quantum thereof?  

 

DECISION, DISCUSSION AND REASONS THEREOF: 
 

It is of utmost importance to unfold the testimonies of the witnesses at this 

juncture in order to decide the above mentioned points for determination. 

 

7. P.W.1, Smti. Kalpana Kalita, had stated in her evidence that she filed the 

case against her husband Bijay Kr. Medhi with whom she got married on 

06.02.2005. However, their peaceful marriage short lived as the 2nd party started 

playing cards, used to come home in an intoxicated state and torture the 1st 

party thereafter. Two daughters namely Kuwoli Medhi and Rodali Medhi were 

born out of such wedlock on 14-1-06 and 13-1-07 respectively. Unable to bear 

the tortures of the 2nd party, 1st party lodged a case against the 2nd party in the 

year 2008. But the matter was compromised and they again started their 

conjugal life and stayed together for three years till 2011. During that three years 

also 2nd party used to torture the 1st party. From 2011 to 2014, both the parties 

stayed together in a rented house but the 2nd party kept torturing the 1st party. 

As such, the 1st party finally left the 2nd party and since then she has been living 

in her parental house. From 2014, the 2nd party has not paid any maintenance to 

them.  The 2nd party is a regular teacher at Sarthebari Girls M.V. School and 

draws a salary of Rs. 42,000/- per month. The 2nd party has no other person to 

maintain as his parents have expired.  The 1st party is presently working at 

Dakshin Bajali Girls High School as a contractual teacher with salary of Rs. 

15,320/- per month and as such she has not claimed maintenance for herself but 

for her two daughters. Hence, the 1st party filed this case claiming monthly 

maintenance of Rs. 8,000/- for her elder daughter and Rs. 7,000/- for her 

younger daughter from the 2nd party. Ext. A & B are the certificates issued by 



school and Ext. C to J are the money receipt of school admission, monthly fees, 

school bus fees, festival fees and receipt for purchasing books.   

8. In her cross-examination, PW 1 has stated that 2nd party is an Asstt. 

Teacher but she has not submitted any document which shows that the monthly 

salary of 2nd party is Rs. 42,000/-. Ext.3 and Ext.7 are the receipts of admission 

fees for Kuwoli Medhi and Rodali Medhi respectively including other 16 heads for 

Rs. 2900/- for the year 2018. Ext.5 and Ext.9 are the receipts in respect of books 

bought for Kuwoli Medhi and Rodali Medhi for the year 2018. P.W.1 has paid 

such amounts for the whole year. P.W.1 has not filed any case in respect of the 

torture meted out to her by the 2nd party in the month of December, 2014. It is 

not a fact that P.W.1’s husband was staying at her parental house till March, 

2015.  When P.W.1 used to live with the 2nd party in the month of November, he 

was suffering from diabetes. The 2nd party suffered from diabetes for eight years. 

P.W.1 does not know if the 2nd party consulted any doctor at International 

Hospital relating to his illness in November, 2014.  P.W.1 has no knowledge if the 

2nd party has any kidney problem. When P.W.1 was with the 2nd party till 

December, 2014, she went to Pathsala, Rangia, Koch-Behar and even Guwahati 

for the 2nd party’s diabetic treatment. Since 2014, both the parties have no 

contact with each other and as such PW1 did not get any opportunity to take 

care of the 2nd party. P.W.1 has no knowledge about the 2nd party’s loans at 

SBI and HDFC.  It is not a fact that the 2nd party took loan for his treatment.  It 

is not a fact that the 2nd party has to take medicines for his kidney problem in 

order to keep creatinine in control.  P.W.1 is not ready to go and live with the 2nd 

party even if he wishes to take her back. It is not a fact that the 2nd party tried 

to live together with her.  It is not a fact that the 2nd party did not neglect his 

daughters and it is also not a fact that P.W.1 left the house of the 2nd party 

without any reason. P.W.1 does not want to adduce any evidence.  It is not a 

fact that the 2nd party is not capable of maintaining his daughters.  It is not a 

fact that P.W.1 gave a false case in order to harass the 2nd party.  

9. D.W.1, Sri Bijay Kr. Medhi, has stated since 2011 2nd party has been 

suffering from diabetes and since 2014 he has been suffering from lung and 

kidney diseases. During that period both the parties were staying in 

Patacharkuchi at a rented house.  Till 22nd March, 2015, D.W.1 resided with her 

at 1st party’s parental house.  During that period 1st party did not take care of 

D.W.1’s health, rather some other persons took care of him. When the 1st party 



asked D.W.1 to leave her house on 22nd March, D.W.1 started living in his own 

house at Rampur. D.W.1 does not remember when he went to Guwahati for 

treatment.  D.W.1 was at Guwahati for 1 month, but he does not remember the 

exact dates.  After coming home, D.W.1 sometimes used to visit Sun valley 

hospital and GMCH with regard to his kidney problem. D.W.1 had to ake 

medicine to afford which he had to take loans from banks and from his friends. 

D.W.1 wants to stay with his wife and daughters.  D.W.1 is not capable of 

providing maintenance to her two daughters. It is not a fact that D.W.1 tortured 

the 1st party and drove her out of the house.  It is not a fact that D.W.1’s 

monthly income is Rs. 42,000/- and he has 10 bighas of agricultural land.  D.W.1 

has taken loans from SBI, Barpeta Brach and HDFC Bank, Pathsala Branch for 

which he has to pay monthly installments of Rs. 22,000/- (rupees twenty two 

thousand).  D.W.1 has submitted documents regarding the loan details and the 

medical reports.   

10. In his cross-examination, DW 1 has stated that 1st party is his wife and 

Rodali and Kuwoli Medhi are his daughters.  The documents which D.W.1 has 

submitted consists of only test reports and the prescriptions, but it does not 

consist any final certificate from the doctor. D.W.1 has not submitted any recent 

prescription or test report with regard to his health problem.  D.W.1 has taken 

loan from HDFC Bank, Pathsala Branch to buy a bike.  D.W.1’s monthly salary is 

Rs. 10,000/- (rupees ten thousand only).  According to the salary certificate 

given by the headmaster of D.W.1’s school, his monthly salary is shown to be Rs. 

41,000/- (rupees forty one thousand only).  But, D.W.1 draws only Rs. 10,000/- 

and the rest of the amount is deducted from his account towards the loans, GIS, 

GPF Subscription and GPF Advance.  GPF advance is a kind of savings and one 

can withdraw money from the same whenever he wants.  In 2008, 1st party had 

lodged 2-3 cases against D.W.1, but they compromised the matter and dropped 

the cases. It is not a fact that D.W.1 is not suffering from severe diseases and 

D.W.1 took loan from the banks to buy liquor and for gambling.  In D.W.1’s 

written statement he has not stated that he was suffering from illnesses since 

2011 and also had not mentioned any incident that occurred on 22nd March, 

2015.  It is not a fact that on 18.12.17 D.W.1 met the 1st party at Kaskuri village 

and threatened her to withdraw the case.  D.W. does not know his pay scale.  It 

is not a fact that D.W. deposed falsely regarding his health issues.  D.W. 

presently lives alone at his own house. 



11. D.W.2, Sri Raben Medhi, has stated in his evidence that he knows the 1st 

party and the 2nd party as they are D.W.2’s brother and sister-in-law.  Their 

marriage was solemnized in 2005.  After marriage, their relation was good and 

two daughters namely Kuwoli and Rodali were born to them. However, about 8 

(eight) years ago 1st party left the house of 2nd party and went to her parental 

house and lodged a case against 2nd party and brought back her stridhan articles 

from the house of 2nd party.  After the settlement of that case, both the parties 

again started to live together at 2nd party’s house at Rampur.  About 3 (three) 

years ago i.e. 2015 both the parties went to the parental house of 1st party by 

leaving behind all the household articles in their house at Rampur. The 2nd 

started suffering from illnesses while he was at Patacharkuchi. After about 4 

(four) months from the date of going to the parental house of 1st party, 2nd party 

came back and informed DW 2 that he was suffering from kidney problem, 

diabetes and high blood pressure and also informed him that he was driven out 

from the house of 1st party. Thereafter, the 2nd party started living at Rampur. 

During that time the health condition of D.W.1 was not good and he was in need 

of money.  At that time D.W.1 took loans from banks and from other private 

individuals for his treatment. Sometimes some of those private individuals also 

used to come to the house of 2nd party asking him to return their money. The 1st 

party has not stated before D.W.2 about the harassments meted out to her by 

the 2nd party and D.W.2 has not seen the 2nd party harassing the 1st party.  At 

present the health condition of 2nd party is not good.  2nd party cannot afford to 

give Rs. 15,000/- as monthly maintenance to his daughters. 

12. In his cross-examination, DW 2 has stated that 2nd party works as a 

teacher at Sarthebari school.  D.W.2 does not know how much salary 2nd party 

draws.  2nd party stays alone.  D.W.2 does not know from what disease 2nd party 

is suffering.  D.W.2 does not know from where at Guwahati 2nd party took 

treatment as he never went with him. D.W.2 does not know how much money 

2nd party spends for his treatment.  D.W.2 does not know the loan amounts 

which the 2nd party has taken from SBI, Barpeta Branch as well as from 

Sarthebari and Pathshala Bank. Last year D.W.2 has given Rs. 20,000/- @ 3% 

interest to 2nd party after collecting it from the society which is in the name of 

D.W.2’s wife and daughter.  2nd party still has to give back Rs. 12,000/- to that 

society.   D.W.2 does not know whether 2nd party is still paying installments or 

not.  D.W.2 does not know the names of the persons to whom 2nd party still has 



to pay money.  2nd party used to take alcohol and Ganja before but now he does 

not. It is not a fact that 2nd party wastes all his money on alcohol and gambling 

but he does not give any maintenance to the 1st party.  D.W.2 came to Court 

with the 2nd party on his bike.  It is not a fact that D.W.2 has stated falsely about 

the diseases of 2nd party.  It is not a fact that D.W.2 deposed falsely.  

 

WITH REGARD TO POINT FOR DETERMINATION NO.1: 

13. The evidence of the 1st party reveals that the 1st party and the 2nd party 

solemnized their marriage on 06.02.2005 as per social rites and rituals and two 

daughters, namely, Kuwoli Medhi and Rodali Medhi, were born out of such 

wedlock. But the peaceful married life was short lived as the 2nd party started 

gambling and used to come home in an intoxicated state and torture the 1st 

party.  Unable to bear such tortures, the 1st party lodged a case against the 2nd 

party in 2008, but the matter was compromised and they again started to live 

together till 2014.  During these years also the 2nd party used to torture the 1st 

party.  The 1st party unable to bear such tortures finally left the 2nd party and 

since then she has been residing at her parental house. The evidence of 1st party 

also shows that after she left her matrimonial house, the 2nd party neither visited 

her nor paid any maintenance to her and her daughters.  The 1st party has 

admitted that she works as a contractual teacher and as such she has only 

claimed maintenance for her two minor daughters, Rs. 8,000/- per month for 

Kuwoli Medhi and Rs. 7,000/- per month for Rodali Medhi. 

14. The 2nd party in his written statement admitted his marriage with the 1st 

party but he stated therein that the 1st party had left her matrimonial house 

along with her daughters without any sufficient cause. The Ld. Counsel for the 

2nd party also submitted that the 1st party left the 2nd party during his dark phase 

of life when the 2nd party was seriously ill due to various health issues and that 

too without sufficient cause. 

15. The evidence of the 1st party as to the fact of torture inflicted upon her by 

the 2nd party and also the fact that the 2nd party has been neglecting the 1st party 

and her daughters remained unshaken during her cross-examination. The Ld. 

Counsel for the 2nd party stated that the 2nd party has never neglected his 

daughters but the 1st party had voluntarily left her matrimonial house and went 

to her parental house along with her daughters leaving no scope for the 2nd party 

to maintain his daughters. The version of the 2nd party that the 1st party has 



voluntarily left the house of the 2nd party is not acceptable because of the fact 

that no married woman would jeopardize her marital life and the future of her 

children without any reasonable cause. Moreover, it is not a mandate that a 

father will maintain his children only if they reside with their father. A father has 

a moral as well as legal obligation to maintain his wife and his children. The fact 

that the daughters of the 2nd party does not reside with him for which he is 

unable to maintain them is not acceptable. Thus, the evidence of 2nd party 

suggests that the 2nd party has neither visited the 1st party nor paid any 

maintenance to her and her daughters since 2014. The burden to prove that the 

2nd party has been giving maintenance to both the 1st party and her children 

lies on the 2nd party, but the 2nd party has failed to adduce any evidence which 

could prove that he has been discharging his responsibility towards his wife/1st 

party and his children. However, the defence witnesses had nothing new to say 

from what had been deposed by the 2nd party as to the fact that the 1st party 

voluntarily left the house of the 2nd party and as to why the 1st party was living 

separately from the 2nd party. The defence side has not adduced any evidence 

which shows that the 1st party left her matrimonial house without sufficient 

reasons. In the absence of any evidence, this point is decided in favour of the 1st 

party. 

 

WITH REGARD TO POINT FOR DETERMINATION NO.2: 

16. The 1st party has stated in her petition as well as in her evidence that the 

2nd party is an Assistant Teacher at Sarthebari Girl M.V. School, drawing a 

monthly salary of Rs. 42,000/-. However, the 2nd party denied the fact that he 

draws a monthly salary of Rs. 42,000/-. The 2nd party has stated in his written 

statement as well as in his evidence that he has been suffering from diabetes 

since 2011 and has also been suffering from kidney problem since 2014. As such 

he took three personal loans, two from HDFC Bank and one from SBI Bank, for 

incurring expenses of his medical treatment and medicines. He further stated 

that he is presently paying Rs. 22,000/- per month as installments in respect of 

those loans apart from repaying the money taken from private individuals. The 

2nd party has exhibited as many as 37 documents including bank statement of 

the loans, medical prescriptions and few test reports from the year 2014 to 2017. 

I have perused all the exhibits. Considering the pleadings of both the parties and 

evidences on record along with the documents exhibited, it is clear that the 2nd 



party has been suffering from various illnesses since 2011. But, this does not 

entitle the 2nd party to shrug off his legal and moral obligation of maintaining his 

wife and daughters. Moreover, the 2nd party deposed that he took three personal 

loans marked as Ext-35, Ext-36 and Ext-37 for meeting the expenses of his 

medical treatment and medicines but during his cross-examination he deposed 

that one loan was taken to purchase a motorcycle. Perusal of Ext-35 proves the 

same. Perusal of case record shows that the 2nd party has exhibited only two 

loan statements marked as Ext-35 and Ext-36 whereas Ext-37 is only a document 

which bears no seal and signature of the bank and as such Ext-37 is not 

admissible in evidence. The 2nd party deposed in his evidence that he is presently 

paying Rs. 22,000/- per month as installments in respect of those three loans. 

But there are only two loan statements which shows that he is currently paying 

Rs. 11,610/- per month in respect of the loans. There is nothing on record which 

shows that the 2nd party is paying Rs. 22,000/- per month as installments. This 

creates a doubt as to the reliability of the evidence deposed by the 2nd party. 

This also shows that the 2nd party has been intentionally neglecting to maintain 

the 1st party and her daughters. The 2nd party stated that he took a personal loan 

of Rs. 3,44,209/- from HDFC bank for his treatment and medicines and to prove 

the same he has exhibited the computer generated copy of the statement in 

respect of the loan marked as Ext- 36. Perusal of all the medical prescription 

shows that 2nd party has mainly exhibited old medical prescriptions of 2015, 2016 

and 2017 and old test reports of 2014 and 2015. The 2nd party has not exhibited 

a single recent test report which reflects his health status. There is nothing on 

record which inclines me to believe that the whole loan amount which was taken 

as personal loan was expensed on his medical treatment and medicines. As such, 

I am of the opinion that the 2nd party must have been suffering from illnesses 

like diabetes or renal disease but lack of evidence forces me to believe that he 

has been neglecting to maintain his wife and her daughters even after having 

sufficient means. 

17. The 2nd party in his written statement denied the fact with regard to his 

monthly salary as stated by the 1st party in her complaint petition and during his 

cross-examination, he stated that his salary is Rs. 10,000 per month. The Ld. 

Counsel for the 1st party cross-examined the 2nd party with regard to his salary 

on the basis of the certificate issued by the Headmaster of the school in which 

2nd party works as Asstt. Teacher. Since the document has not been proved, 



hence not admissible in evidence. However, during further cross-examination the 

2nd party himself admitted that he only draws a monthly salary of Rs. 10,000/- 

after deducting the installment amount for his existing loans and for GIS, GPF 

Subscription and GPF Advance. He further admitted that GPF advance is a kind of 

savings and one can withdraw money from the same whenever he wants. 

18. In the backdrop of the above discussion, I am of the considered opinion 

that even after excluding the installment amount, the 2nd party has sufficient 

means including the GPF savings to maintain his wife and her daughters. This 

shows that 2nd party has been saving money for himself and the 1st party and her 

daughters are facing financial hardship due to the neglect of the 2nd party.  

19. In the backdrop of the above discussions, this point is decided in favor of 

the 1st party. It has now become clear that the 2nd party has been neglecting to 

maintain his wife and his daughters even after having sufficient means. 

 

WITH REGARD TO POINT FOR DETERMINATION NO 3: 

20. From the discussions made above in respect of point no 1 and point no 2, 

it is clear that the 2nd party has failed to discharge his obligation to maintain his 

legally wedded wife and his daughters. Since the 1st party is a teacher and has a 

source of income for herself, she has claimed maintenance not for herself but for 

her two minor daughters. Hence, the 1st party is entitled to claim maintenance 

for her daughters from the 2nd party. 

21. With regard to quantum of maintenance, the 1st party has stated that the 

monthly income of 2nd party is Rs. 42,000/- but the 1st party has not been able to 

clearly establish the income of the 2nd party. The assertion that the 2nd party 

earns Rs.42,000/- per month has not been substantiated by any documentary 

evidence or evidence by any other witness who has seen the economic activities 

of the 2nd party or is aware of the same. Hence, apart from the bare assertion of 

the 1st party about the source of income of the 2nd party, there is no evidence in 

support of the same. However, from the evidence on record, it can be presumed 

that the monthly income of the 2nd party is around Rs. 30,000/- to 40,000/- and 

he has no dependents. DW 2 has also stated that the 2nd party lives alone. 

However, he has two existing loans for which he is paying Rs. 11,610/- per 

month (as per evidence on record). I have also not lost sight of the fact that the 

1st party is also a contractual teacher earning a salary of Rs. 15,000/- per month 

and at this juncture I would also like to mention the obligation of the 1st party as 



well in the upbringing of her daughters as a parent. Both the parents have equal 

responsibility in the upbringing of their children and to provide a better future. 

The 1st party cannot straight away shift her part of obligation on to the 2nd party 

by filing a case u/s 125 CrPC. It has to be taken into consideration that the 1st 

party is also earning and the burden to maintain her daughters is also vested on 

her. Considering all the aspects like the income of the 1st party, the income of 

the 2nd party, the fact that the 2nd party has no dependents, his existing loans, 

present cost of living, standard of living and his health issues, I am of the 

considered opinion that an amount of Rs. 4000/- per month for the elder 

daughter of the 1st party namely, Kuwoli Medhi and Rs. 3000/- per month for the 

younger daughter of the 1st party namely, Rodali Medhi will be a reasonable 

amount of maintenance. 

 

ORDER 

22. In result, the petition filed by the 1st party is allowed on contest granting 

an amount of Rs. 4000/- per month for the elder daughter of the 1st party 

namely, Kuwoli Medhi and Rs. 3000/- per month for the younger daughter of the 

1st party namely, Rodali Medhi from the 2nd party till they attain majority with 

effect from the date of this order. 

23. The 2nd party is also directed to pay an amount of Rs. 1500/- for Kuwoli 

Medhi and Rs. 1000/- for Rodali Medhi in respect of school admission fees per 

year till they attain majority. The 2nd party is directed to pay the said amount in 

the month of January every year after submission of admission receipts by the 1st 

party before the Court.  

23.     A copy of this final order is to be furnished to the parties to this case 

forthwith. 

24.    The final order is pronounced in open Court and given under the hand and 

seal of this Court on this the 30th day of July, 2018. 

 

 

Dictated & Corrected by:      

    A. Bordoloi 

A. Bordoloi       Munsiff and JMFC 

Munsiff cum JMFC 


